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H ear d t h e 1ea rn e d cou n se1 -

Respondent

2002

2,. While disposing of OA 2687/2001 on

2 ., ,5 ,. 2002 j t he T r i bun a 1 had d i rected t f"i6; r espondei i ts Lo

treat the case of thc^ applicant as, an anoiTialy b^

constituting a committee having officers of the level

of ,.loint Secretary and above from the Hinistr-y of

Finance, Ministry of Personnel and Ministry of Health

and Family Welfare to consider applicant's

r e p r e s e n t a t i o n a 1 o r i g w i t i'l t: h e 0 ,A a s a s ij p p 1 e i fi e n tar y

representation and take a reasoned decision within a

period of three months,,

3 . 11 i s f o u n d f i~ o rn t h e let t s r d a t e d

26/31., 7 . 2002 (Annexu re-CP3) „ filed by the Contempt

Petitioner that in terms of directions of the Tribunal



rftST)ondf?nt.s had norist. i t.nt.ad a. ootkhbi ht.aa ha.ving'

offioerR of tha lave] of Joint Hacratary and a,bova

from tha Ministry of Kinanca, Ministry ot Parsonnal

and Ministry of Health and Fami ly Welfare "to examine

the representation of the a.ppi i cant and the C.ommittee

has decided tha matter.

4. i.earned oonnse! for petitioner states that

he is not satisfied with the decision and he has been

discriminately decided. We do not agree with as it

has not been brought to our notice that any wi lful or

del iberate or contumacious disobedience has taken

place in the administrative Ministry of Health and
Fami ly Welfare. As they have ful ly compl ied the
directions given by this Tribunal, no case for

contempt a.ction has been made out. If the appl icant
has any grievance surviving against the order dated
2h/31 .7.2n()2, passed by the respondents, it wi l l be a

f  he wi ll h.ave to challenge it onfresh cause ot action, ni. ws .

the original side, in accordance with law.

/ran/

TPe Contempt Petition is accordingly
petitioner ^tcO seek

in ac<Xo|r dance

r

dismissed with l ibertv to

remedy for grievance, if any, surviv

with law.
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